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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL- : HYDERABAD BENQH

AT HYDERABAD
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Betwean (=
smt,5.Pyari

eess Applicant
And

1. The Director of Postal Services,
Kurnool Region, KOrnool.

2. The Superiptendent of Ppst Officss,
Tirupathi Division, Tirupathi.

EXEE Hespondents

Counsel for the Applicant @ Shri S.Ramakrishna Rao

Counsel Por the Respondents : Shri V.Bhimanna, CGSC

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (3)

(0rder per Hon'ble Shri R.Rangarajan, Member (

L 2.
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Heard Sri S.Ramakrishna Rao, counssl for the aplplicant

and Sri V,Bhimanna, learnsd standing counsal for the szpondants.

2. This OA is filed for seting aside the order of

of fduty ¥ide order No,INV/Misc./G.R.Palli dt.24-1-1996

the put

(Annexura-

I page-9 to the 0OA) and to expedits the snquiry in accordance

with the law.

3.

When the GA was taksn up for hearing, thes learnpd counsel

for the applicant submitted tnat the enguiry has been cpmpleted

Adrru /B
and the applicant is alsp remeval from service. In vie

above, the OA has bscome infructuous. Houever, the lea

s of the

Fned

counsel for the applicant took objections to the ubserurticns

Ha submits that

Eut 4
is no provision in ED Rules to put off dutycéf there is

made in para-7 of the reply affidavit.

facie case saeﬁ-usfore_startingLEnquiry.

4.

thersa

b
-
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The objection taken by the applicant has no beafing in

this case as the épplicamt had already been removed from service,

she is at liberty to challenge the removal order in accgrdance

with the law. Howsver, the respondénts should be very gareful

in filing reply so as to en&ura that no remarks not cov

L

[P
rules shoutd—met—be included in reply.
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5. As the learned counsel for the applicant himself

submitted that the 0A has become infructuous, it is disposed=-of

as having become infructuous. No order as to costs.

{é’.@. b A_I—-P'A'Rm (R.RANGARAJAN)

gggbar (3) Member (A)
Lo &

Dated: 16th 3eptember, 1938, ﬁxﬂﬂq.u
Dictated in Open Court. JRE Rt
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Capy 'to:

1= Thé Birectér of Pastal Services, Kurnool Region, Kurn%ql'

' zﬁ'Tha Superintendent mf Dast ﬂfflcas. Txrupathz Div151ar,

, Tirupathi. :
3, One copy to mr.g‘aamakrzshna Rao Advacmta,CAT Hydarabe

4, Ons copy to Mg.U‘Bhimanna,Addl.CGSC,CAT,HVderabadr
S, One copy .to D.R(A),CAT,Hydarabad, .

6. One duplicate copy
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IN THE CENTZAL ADTINIST AT IVE
HYDERAZD BENCH HYDEAABAD

THE HLN'3LE SHRI 2.2AMGAIAIAN ¢ M(A)

AND

THE H3M'3LZ SHRI 3.5.J41 PARAMESHWAR:
M(3)

DATED: Y 76/ g /?)?
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DISMISSED 45 WITHDRAWN
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